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HOUSE OF THE PEOPLE 

llonda11, 8th 0.«mbff, 11152 

The Hatae met at a Quear� to Ekws 
of the Clock 

[MR. DEPUTY-SPEAKER in the Chair] 

QUESTIONS AND ANSWERS 
(Su Part I) 

11-53 .LM. 

MOTIONS FOR ADJOURNMENT 

Sbrl N. Sreekaataa Nair � Qullon 
cum Mavelikkara) roae-

Mr. Deputy-Speaker: Order, order. 
Will the hon. Member resume bis seat? 

Slut N. Sneuatu Nair: On a point 
of information, Sir. There iii an ad-
journment motion. 

Mr. Depaty-Speuer: The hon. Mem
ber need not be in a hurry. 

t am comin1 to the adjournment mo
tlam. 

Slut Namblar (Mayuram) :  But 
there is one on the very same subject. 

Mr. Depaty-Speuer: That one wu 
already disallowed the day before yee
terday. 

Shrl Naablar: No, Sir. 

Mr. Deputy-Speaker: Of course, it 
"IVas. Hon. Members must watch the 
Proceedings. or read the printed deba
tes. The day before yesterday I disal
lowed the adjournment motion and I 
allowed this Short Notice Question 
which has Just been concluded. That 
question has been more than suffi
ciently answered. 
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EVICTION NOTIC&S ON Rsroaus 11' 
BAMDHABIIAGAR CoLOlff 

j 
Mr. l)epab-Speaker: There is an ad

oumment motion by Sbrimeti Renu 
Chakravartty. It was held over till to 
day. Hu the Government got to make 
any statement? 

The M.IDJs&er of ltehabWtatioa ( Shrl 
A. P. Jaia): l have made enquiries in 
reg_ard to the Bandhabnagar colon:,. 
This colony hail been set up in an are• 
near Oum Oum. This area was 
squatted upon about the mid-
dle of 1950. Nearly 500 families 
of displa<'ed persons are the.re in thi, 
area and on the portion which is pro
posed to be acquired, there are livin, 
between 200 and 300 families. The land 
proposed to be. a�quired is n�ed by 
th� Defence Mm1stry for setting up a 
wireless transmitter. A notice w&.s issu
� under the Requisition and Acquisi
�on of Immovable Property Act some 
time a,o to show cauiie why the pro
i;>ert,Y should not be acquirad. The ob
Ject1ons made on behalf of the refugees 
were re.jected. No objection was flied 
on . b,.half of the Secretary of the co
lony. On the 15th of November, the 
ColJnctor of 24 Parganaii. who is 
the competent authority, passed 
an order that the possession of 
the land should be handed over by 
the 15th December. All objections that 
were legally ftled have been rejected 
by the. Collector some time .t�o. The 
colonists, however, filed a petition be
fore the Collector on Saturday the 6th 
December 1952 saying that they had 
made an appeal to the appellate autho
rities of the Defence Ministry, f'vw 
Delhi, and requesting that the proceed
ings may be stayed till the appeal is de
cided. The Collector has 11ot passed 
any order for stayin1 the proceedln,s. 
No ejectment. in any event, is going to 
ta.ke nlace before the 15th of Uecem
ber. Under section 10 of �he relevant 
Act, the Central Government have the 
power to stay the proceedings. Sub
Section (3) of Section 10 says: 

"The Central Government may 
stay the enforcement of the order 
ot the competent authority for 
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such period and for such 1..ondi
tions as it deems flt". 
The appca'l is pending '>efore �1e De

fen1..e Mmistiy. ·.rh.: Defence Mini:::try 
will take all the facts into cunsiden
tion in both passing an ·>rder for stay 
and also for finally deciding the case. I 
have made enquiries and the r�uon 
v:hy the Defence Ministry have chosen 
this particular piece of land is that it 
adjoins another piece of land which al
ready belongs to the Ministry of De
fen(.'e and these two pieces together 
will be used for S!!tting lip a wireless 
transmitter. 

Bandhabnagar colony ls one of the 
66 squatters' colonies in West Bengal 
which we have selected for regulariza
tion. In the event of the Defence Min
istry finally deciding upon tl�e . ac
quisition of land, my Mm1stry. 
under a well defined policy. will 
give alternative accommodation to 
these persons. 

Sbrimati Reau Chakr:ivartty (Basir
hat): The hon. Minister said that a 
wireless transmitter is �oing to be in
stalled There is enough land on the 
other side for the Defence Ministry to 
take over. This colony was II waste· 
land in which there was knee deep 
water and now this land has been im
proved by the refugees, :--:chools have 
been set up and tube wells have been 
sunk. Since there is enough place on 
the other side, would it not be right 
that we should ask the Defence Minis
try to look into the whole ri1atter and! 
stay the eviction? 

Mr. Deputy-t':,"-aker: This is an ad
journment rnouon. I have heard both 
the sides. The hon. Minister has given 
an assurance that the wholt> mr..tt.er 
will be looked into by the Defence 
Ministry. We are only on the 8th not 
15th. No orders will be 9asserl. . The 
matter is before the Defence Ministry. 
I am sure the hon. Defence Minister 
will t:::ce note of all the facts that ha'Ve 
been listed. Nu further representation 
is to b� made in this behalf and proper 
orders will be passed. In ,·iew �r this 
assura,ce, the adjournment motion is 
unnecessary, 

ShrlmaU Renu Chakravartt:r: 15th o1 
December-there is very short time 
aiffl I feel that there is every chance of 
their being evicted. TherefOl'e, I should 

., like to have some sort of an assura.nce 
from the Defence Ministry th11t they 
will do everythin1 possible for not 
evicting them. 

Mr. Deputy-Speaker: It l.i not poul
ble for Parliament to give &llY direc
tions. The hon. Minister of Rehabltita
tion has said that if the Defence Minis
try decides that the land should be ac
quiaitioned, alternative accommodation 
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will certainly be provided for. Parlia
ment cannot itself take up the responsi
bility of choosing except laying d.:>wn 
policies. In case the Defence Ministry, 
for reasons of i:afety, flhd it necessary 
to acquire this area, every step will be 
taken to see that no h\rdship is caused 
to these people and they will be ero
vided with alternative accommodauon. 
In view of this assurance, it is unneces
sary. I do not allow this adjournment 
motion. 

Shri H. N. Mukerjee (Calcutta Nortb
East): In view of the possibility that 
the Rehabilitation Ministry can very 
easily satisfy itself regarding the 
work of the refugees in regard to mak
ing Bandhabnagar, colony habitable, 
will the Rehabilitation Mi1:istry give 
an assuranr.e that that being so, the 
Ministry of Defence would be request
ed to move on to other areas in order 
to secure ........ . 

Mr. Deputy-Speaker: '!'he Ministry 
of Rehabilitation is the guardian of all 
the refugees. It will certainly do all that 
is ne>cessary to see. as far as p0,.;ible 
that distress is averted. 

Shrlmatl Sucheta Kripalanl (New 
Delhi): May I draw the attention of the 
hon. Minister to the fact that the no
tice which is in the name of Lhe se(•re
tary to the colony was not sel'ved on 
him but to an unauthorised r,erson? 

Mr. Deputy-Speaker: All that has 
been said. 

SbrimaU Sucheta Krlpalaal: There i1 
a legal aspect of the notice. 

Mr. Deputy-Speaker: 0rder, order. 
When this adjournment :11otion (:rigin
ally came out, these matters w1::re re
ferred to. The hon. Minister also 
said there was some exception taken to 
the manner in which the notice wRa 
served. It was served to a v.Tong per
.son. All that has been said ,,n the foor 
of this House. That was not from you. 
Now the Minister of Rehabilitation ill 
fully aware of the difficulties of t.he 
situation, of the hardships that may be 
caused. Everything possible will be 
done to see that in any case alterna• 
tive accommodation is provided. 

Sbl'l N. Sreekantaa Nair: I WU 
under the impression that my adjourn
me.11t motion was not ruled out. 'l'<.day 
I thoug1tt I would ,iet a chance o. f asl[
ln, a question on a matter which I felt 
to be very important. I feel Justice has 
not been done to me. 

.Mr. Deputy-Speaker: The hon. Mem
ber must watch the proceedings of tlul 
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House. It was ruled out and then this 
question was admitted so u to be elu
cidated. The hon. Mei;nber has not 
been able to catch my eyes'. I have al
lowed a lot of supplem.;;:ntaries over 
this matter, 

Shri N. Sreekantan Nair: I felt it 
is important. 

Mr. Deputy-Speaker: I am c:lad. 

Sbri N. Sreekantu Nair: I do not 
know what I should do. 

Mr. Deputy-Speaker: It is not possi
ble to satisfy P.very hon. l\terr.ber. 
There must be some time limit to these 
·questions. I allow sufficient time. 

GRAVE CoNDJTION or SRRI SRIRAMULtT 

Mr, Deputy-Speaker: Now I will pro
ceed to some other matter before the 
House. I have received notice of an 
adjournment motion that the b:u,iness 
-0f the House may be adjourned to dis
.cuss a matter of urgent p,Jblic impor
tance namely the situation arising out 
,of the grave condition uf Shri l'utti 
Sriramulu who is on fast for the for
mation of an Andhra State. There is no 
.doubt that it is a serious thing, The 
life of an individual is precious but on 
.a prior occasion a similar matter came 
before the House. Another gentleman, 
.equally important. in Andhra Desa, 
.started something like a strike for the 
purpose of inducing the Central Gov
trnment to form an Andhra State. 
Whether such actions should be adop
ted for the purpose of forcing the for
mation of a State is not a ,•1atter with 
which I or the Speaker can agree. Any
how I will close this aft.er the hon. 
Pr::11e Minister makes any rE:marks on 
this matter. 

Shri B. S. Murthy (Eluru): The per
:son is on his death bed, Sir. 

The Prime Minister and Minister of 
External Affairs (Shri Jawabarlal 
Nehru): As you have said, Sir, the life 
or death of any individual is always a 
serious matter and one should not con
:sider any such subject, that is to say 
where the life of a person is involved, 
in a light way, but with all respect to 
the sentiment. I will say this that 
bringing pressure of such a kind on 
very major decisions would, if acceded 
to. put an end to the authority of Par
liament and of democratic procedure. 
I recognise-and I have no doubt 
that the House recornJses-on the one 
hand the imoortance of a person PoSBi
bly lostnr hla life. On the nt!ier ban4 
we have .also to appreciate the issue on 
which he is fastln,r. I do submit that 
It is quite impossible to deal with that 

matter 1n thii1 fashion-It cannot be 
done. It should be approached diffe
rently and I would appeal to those 
who are interested in this matter and 
to tr,e gentleman ,wh·o i3 fasting, t9 tcy 
to endeavour, to achieve his <Jbject by 
better way,;, more legitimate ways I 
am very sorry for him.· The adjC1urn
·ment motion says that we should try 
to save his life by Government imme
diately coming to a major decision 
about a major matter overnight. &re
ly, no Government and no Pi:rliam�nt 
can accept that. I submit, as an ad
journment motion. one can hiudly deaJ 
w;th this matter here, 

Dr. Rama Rao (Kakinada): The con 
dition of Mr. Sriramulu is very serious 
-he is practically dying. From the re
ports coming from a 11 over Andhra, 
it is evident that this matter is e-.:ercla
ing the minds of all part.ie!I tht>re. In 
English papers you may not find much 
space devotP.d to tnis matter. But all 
the Andhra papers-whether it is Com
munist or Conrress-are giving a lot of 
space for this matter. In this matter 
they are all agreed. It is causing a lot 
of anxiety all over Andhra and the 
Government are showing a ,·allous "� 
titude . . . . . . . . . . . . . . . . .  . 

Mr. Deputy-Speaker: I am afraid I 
cannot allow any further rt!scuaslon
it is really unfortunate. As the h, n. the 
Prime Minister has said. such major 
issues ought not to depend on the voli
tion of an inrlivirlua: P""'" thou,zh he 
may be Prepared to sacrifice his llfe. It 
is potent of serious consequences and I 
do not want to create a ore�edent of 
such a matter being brought. u'l. 

If ttils principle is conceded any of 
the v11rious citizens of this country can 
force the hands either of Parliament or 
of the Government by taking to such 
means. Those persons who are interes
ted will certainly persuade him to give 
it up and resort to other methods for 
achieving this enri. 

The - · adjournment motion i!I ruled 
out of order. 

Several Hon. Members ro,e-

Mi'. Deput1-Speaker: Every sympathy 
has been shown by the Prime Miniater 
for the gentleman as well :1s the r.ause 
of the Individual. But. unfortunately, 
such issues cannot be decided by such 
motions. Therefore. I do not want to 
hear anythinr more about this 11djoum
ment motion 

Shrl · Bamacb•Ddra Beddl <Nellore): 
The answer ,riven by the hon. the 
Prime :Minister ha1 not at all been t<Rtis
fnctory. I wish to say ...... 

• 




